
V 

NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

Order dt.31.07.2002 

4 

	

Heard Mr. V. 	Narasingh, Learned 

I 	 Counsel for the Applicant, and Shri U.B. 

Mohapatra, Learned Addi. Standing Counsel 

appearing for the Union of India. 

Seeking compassionate appointment, 

the Applicant filed this Original Application 

under Section-19 of the Administrative 

	

Tribunals Act, 1985. 	The Learned Addl. 

Standing Counsel for Union of India, appearing 

for the Respondents, submits that immediately 

afLer filing of this Original Application, the 

Applicant was granted a compassionate 

appointment. 

In the aforesaid premises, this 

Original Application has already become 

nfructuous and, accordingly, the same 

disposed f , hut without imposing any order as 

tO COStS. 

Member (Judicial) 


